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INTRODUCTION 

I the Chairman, Committee on the Welfare of Scheduled Castes 
and' Scheduled Tribes, having been authorised by the Committee 
to submit the Report on their behalf, present this Twelfth Report 
(Fifth Lok Sabha) on Action taken by Government on the recom-
mendations contained in the Fifty-third Report (Fifth Lok Sabha) 
on the erstwhile Ministry of Education, Social Welfare and Culture 
(Department of Education) -Educationail facilities for Scheduled 
Castes and Scheduled Tribes in the Union Territory of Delhi. 

2. The draft Report was considered and adopted by the Com-
mittee on the Welfare of SchedUled Castes and Scheduled Tribes 
at their sitting held on the 12th September, 1977. 

3. The Report has been divided into the following chapters: 
[. Report. 

II. Recommendations/Observations which have been accepted 
by Government. 

III. Recommendations/Observations which the Committee do 
not desire to pursue in view of Government's 'l"eplies. 

IV. Recommendations/Observations in respect of which re-
plies of Government have not been accepted by the 
Committee and which require reiteration. 

V. RecommendationjOvservation in respect of which final 
reply of Government has not been received. 

4. An analysis of the action taken by Government on the re-
commendations contained in the Fifty-third Report (Fifth Lok 
Sabha) of the Committee is given in the Appendix. It woUlcI be 
observed therefrom that out of 22 recommendations made in the 
Report 4 recommendations i.e. 18.18 per cent, have been accepted 
by Government; the Committee do not desire to pursue twelve 
recommendations i.e. 54.54 per cent of their recommendations in 
view of Government's Il"eplies; five recommendations i.e. 22.73 per 
cent, in respect of which replies of Government l'..ave not been 
accepted by the Committee, require reiteration; and for one recom-
mendation i.e. 4.55 per cent final reply of Government has not been 
re~ived. 

NEW DELHI; 

Novemb,eT 4, 1977. 
Kartika 13, 1899 (Saka). 

(v) 

SURAJ BRAN, 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 
REPORT 

'l'his Report of the Committee deals with the action taken by 
Government on the recommendations contained iil the Fifty-third 
,Report (Fifth Lok Sabha) of the Committee, on the erstwhile 
Ministry of Education, Social Welfare and Culture (Department of 
Education)-Education Facilities for Scheduled Castes and Sche-
duled Tribes in the Union Territory of Delhi. 

1.2. In para 4 of their Fifty-third Report, the Committee had 
recommended that a separate Cell should be set up iil the Ministry 
of Education and Social Welfare (Department of Education) aE 
well as in the Delhi Administration to deal exclusively with the 
.educatil()naI problems of Scheduled Castes and Scheduled Tribes in 
the Union Territory of Delhi, and these Cells should work in close 
liaison and coordination with each other. The Committee also 
desired that these Cells should be under the charge of a Scheduled 
Caste/Tribe Officer. The Ministry of Education and Social Welfare 
(Department of Education), in their reply dated the 25th April, 
1977, have stated that at present there is no separate cen in the 
Education Department of the Delhi Administration to deal exdu-
sively with educational problems of the Scheduled Castes and 
Scheduled Tribes. Their problems are, however, being looked 
after by the branches concerned of the Directorate of Education, 
Delhi. A separate Division in the Ministry of Home Affairs looks 
after the welfare programmes for Scheduled Castes and Scheduled 
Tribes including education programmes. A separate Cell has been 
established in the Ministry of Education since June, 1976 for 
monitoring ~nd devaluation' of educational programmes included 
under Tribal Sub-Plan and iIntegrated Tribal Development Projects 
prepared for tribal areas. A separate Cell has also been set up in 
t1-je University Division of the Ministry to ensure proper: imple-
mentation of Government orders on reservations for Scheduled 
Castes and Scheduled Tribes by the University Grants CommisSion/ 
Universities in the matter of appointments and admissions. There 
is, ther€fore, no need to create any other Cell in the Ministry for 
this purpose. The Committee do not accept the reply furnished by 
the Ministry of Education and Social Welfare and reiterate their 
earlier recommendation that a separate Cell should be set up in 
the Ministry of Education and Social Welfare (Department of 
'Eduocation) as well as in the Delhi Administration to deal exclu-
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sively with the educational problems of Scheduled Castes and. 
Scheduled Tribes in the Union Territory of Delhi and these Cell&, 
should be under the charge of a Scheduled Caste/Tribe officer. 

1.3. In para 29 of the same Report, the Committee have stated 
that provision of reservations in favour of Scheduled Castes and 
Scheduled Tribes in recognised public Or un-aided schools should 
have been put as a pre-requisite condition to accord recognition to 
a public or unaided school and have desmect tMt Rule 145 of the 
Delhi Education RUiles framed under the Delhi Education Act,. 
1973 should be amended accordingly. In their reply dated the 25th 
'April, 1977, the Ministry of Education and Social Welfare have 
stated that Rule 145 of the Delhi Education Rules framed under 
the Delhi School Education Act, 1973 relates to the 'Admission to 
recognised unaided .schools' and is reproduced below:-

"145. Admission to recognised unaided schools:-(l) The 
head of every recognised unaided school shall regulate 
admissions to a recognised unaided school or to any class 
thereof either on the basis of admission test or on the 
basis of result in a particular class or school. 

(2) Subject to the provisions of sub-rule (1) the provisions 
of this Chapter shall so far as may be, apply to admission 
to a recognised unaided school as they apply to admissions 
to an aided schoo!." 

& far as the Government and aided schools are concerned, there 
is no difficulty regarding the admission of Scheduled Castes and 
Scheduled Tribes chi~dren. With regard to the admission in un-
aided schools, the matter is receiving the attention of the Delhi 
Administration. 15 per cent and 5 per cent seats are reserved for 
Scheduled Caste/Scheduled Tribe candidates respectively in 
Residential/Public Schools. 

The Committee are not satisfied with the reply of the Govern-
ment and are of the view that the Government should amend Rule 
145 of the Delhi Education Rules framed under the Delhi School 
Education Act, 1973 with a view to provide reservations ion favour 
of Scheduled Castes and Scheduled Tribes students in unaided 
schools in the Union Territory of Delhi. 

1.4. In para 55 of the said Report, the Committee recommended 
that at least 20 per cent seats should be reserved for Scheduled 
CastE's and Scheduled Tribes in all the general hostels and like-wise 
20 per cent seats should be reserved for general candidates in the 
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hostcls specially being run for Scheduled Castes and Scheduled: 
Tribes so that the $pirit of national integration could be in<:ulcated 
among the inmates. In their reply dated the 25th April, 1977, the 
Ministry of Education and Social Welfare have stated that the 
University of Delhi decided in May, 1976 to reserve 10 per cent of 
the seats in the hostels maintained by the University as wen as 
those in the Colleges for students belonging to the Scheduled Castes-
and Scheduled Tribes. The allotment of seats would be based on 
merits of the candidates and on!J.y those whose parents are not 
residing in Delhi would be eligible for consideration. The reserved 
seats are not at present 'being fully utilised. The Delhi University 
has not hostel exclusively for Scheduled Caste and Scheduled Tribe 
stud/ents. 

Tbe Committee are not satisfied witb tbe reply of Government 
and reiterate tbeir earlier recoIlllDendattion that 20 per cent seats 
should be reserved ,lor Scbeduled Caste and Scbeduled Tribe students 
in all tbe bostels maintained by tbe University of Delbi and 
colleges in the Union Territ,ory of Delhi. The ICommittee are also 
of the view tbat the allotment of seats in tbose bostels should be 
based on tbe need of tbe candidates and even students wbose 
parents are residing in Delhi sbould be allotted seats in tbose 
bostels. 

1.5. In para 82 of their Report, the Committee desired that the 
prescribed income limit of Rs. 750/- per month for the award of 
post-matric scholarships to the Scheduled CastefTribe students 
needs upward revision in view of the overall increase in the income 
of the people at all levels during the recent years. The Committee 
also recommended that the question of deletion of the condition 
that "only two children of a parent/guardian would be entitled to 
receive the scholarship" should be reconsidered. The Ministry 
of Education and Socia:l Welfare have stated that <the entire scheme-
relating to award of Post-matric scholarships was reviewed and 
re'{ised in 1974-75 taking into account all the relevant factors and 
also the present state 'Of our economy_ lIn tne- course of this review, 
the income limit for eligibility for the scholarships was raised from 
Rs. 6000 to Rs. 9000/- p.a.; moreover, Scheduled Tribe candidates 
have also been brought within the purview of this 'Means Test'. 
The decisioon to imp'Ose restriction on the number of beneficiaries 
in each family was also taken after considering the matter in all 
its aspects. Accordingly, it may ndt be possible to agree to this 
reocommendation at this stage. The Committee are not convinced 
witb the reply of tbe Government and reiterate tbeir earlier re-
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.commendation that .t1!e gUllSti~ll of deletion of the condition that 
~'only two children of a parent/guardian will be entitled to receive 
the scholarships" should be l'ec~nsidered. 

1.6. In para 84 of th.eirReport, the Committee suggested that 
reservations in favour of -.Scheduled Castes and Scheduled Tribes 
in the scheme of National Scholarships, being administered by the 
Ministry of Education and SociaJ Welfare should be provided. In 
their reply the Ministry of Education and Social Welfare have 
stated that so far as the 'National Scholarships Scheme for Study 
4-broad' is concerned, there is no reservation for Scheduled Caste 
.and Scheduled Tribe candidates but there is no bar for Scheduled 
.caste and Scheduled Tribe candidates to apply under the said 
scheme. However, there is a separate scheme exclusively meant 
for Scheduled Caste and Scheduled Tribe candidates for studies 
abroad which is being administered in the Ministry of Home Affairs. 
Under this scheme, 21 scholarships are to be granted every year 
to members of Scheduled Castes, Scheduled Tribes and other 
Economically Backward Classes. Though no reservation has been 
kept in the Education Ministry for Nationall. Scholarships Scheme 
for Study Abroad, as mentioned above, the relaxation in age upto 
3 years is given to Scheduled Caste and Scheduled Tribe candidates 
applying for post-graduate and post doctoral studies. 

The Committee do not agree ,with the above view of the Gov-
-ernment and desire that reservations in favour of Scheduled Castes 
and Scheduled Tribes in the National Scholarships Scheme for 
~tudy Abroad' should be provided. 



CHAPTER U 

.RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation (Sl No.5, Para No. 26) 

The Committee appredate that in pursuance of the recommenda-
tions of the Commissioner for Scheduled Castes and Scheduled 
Tribes, the Central Shllool Organisation has provided reservation of 
seats in favour of Scheduled Castes and Scheduled Tribes for ad-
mission in the Central Schools and has also prescribed lower stand-
ards for their admission in these schools. The Committee, how-
ever, regret to note that the admission of Scheduled Castes and 
Scheduled Tribes children in the Central Schools in Delhi fell from 
245 in 1973-74 to 190 in 1974-75. The Committee would like to be 
_infonned of the reasbns for this fall in the in take of Scheduled 
Caste/Tribe students. The Committee suggest that the CentI-al 
Schools Organisation should give wode publicity to the relaxed 
.standards and concessions available to the Scheduled Caste and 
Scheduled Tribe students in the matter of admissions in the Central 
Schools so that more and more Scheduled Caste and Scheduled 
'Thibe children may get the benefit of education in these schools. 
The Committee also hope that constan ~ efforts will continue to be 
.made by the Central Schools Organisation to admit more and more 
Scheduled Caste and Scheduled Tribe students in the Central 
Schools. 

Reply of Government 

The Kendriya Vidyalaya Sangathan have regretted to say that in 
many cases the infonnation earlier furnished was about the number 
of S.C./S.T. children studying in the various Kendriya Vidyalayas 
in Delhi and not the figures of admissions each year. This informa-
tion has since been collected from the schools in Delhi and is 
. attaChed (Appendix I). 

It will be seen that the number of Scheduled Caste children ad-
mitted in Kendriya Vidyalayas in Delhi has stead1ly increased each 
year except in 1974-75, but in 1974-75 the total number of admissions 
has also fallen as compared to 1973-74. The percentage of, S.C. 
-children admitted each year since 1971-72 are 4.7, 4.7, 8.1, 6.9, 8.3 
and 9.2, respectively. 

5 
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The suggestion made by the Committee has been ~ote~ and. im-
plemented by the Kendriya Vidyalaya Sangathan by ISSumg direc-
tions to Principals of all the Central Schools. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. l1016\37\76-UTl (S.6) dated 25-4-1977] 

Recommendation (SI. No. 12, Para No. 45) 

The Committee also expected the Directorate of Education and 
Social Welfa'l"e of the Delhi Administration to make conscious efforts. 
to ensure that all the Scheduled Caste and Scheduled Tribe children 
actually attend the schools. They would also like them to examine 
the incentive schemes, including nutrition schemes, being imple-
mented in other States for enrolment of Scheduled Caste and Sche-
duled Tribes students and to avoid drop-outs with a view to see· 
whether some of those incentive schemes could also be adopted in 
Delhi. 

Reply of Government 

In order to ens~ the retention of students of Scheduled Caste· 
and Scheduled Tribe, incentives such as free supply of uniforms, 
text books, transport facilities, Iftudy centres and study camps, scho~ 
larships etc. are being provided. In the study camps and the study 
centres students are taught to make up their weakness in studies 
and ultimately it helps in avoiding drop-outs. Besides the New 
Delhi Municipal Committee and Municipal Corporation of Delhi are 
providing Mid-day meals to their students. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. l1016\37\76-UT1 (S.6) dated 25-4-1977] 

Recommendation (SI. No. 13, Para No. 48) 

The Committee are unhappy to note that very few Scheduled 
Caste and Scheduled Tribe students have taken advantage of the 
scheme 'Additional Schooling', being implemented by the Delhi Ad-
ministration. The Committee feel that this scheme can provide 
necessary impetus, especially to those Scheduled Caste and Sche-
duled Tribe students, who have been admitted in educational insti-
tutions by relaxing standards and are weak in their studies. The 
Committee would like the Government to implement this scheme 
more intensively and extensively so that more and more Scheduled 
Caste and Scheduled Tribe students could take advantage of, it. 
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Reply of Government 

The literacy percentage in different age groups in Delhi is as 
:under:-

Age Group ~ll 

11-14 
14-17 

102 % 
89% 

70.4 %. 

The children of Scheduled Caste and Scheduled Tribe are taking 
"tull advantage of the Additional Schooling facilities. There is no 
need for any relaxation in standard for these students. The admis-
sion is provided to every Scheduled Caste and Scheduled Tribe 
children. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. l1016137i76-UT1 (S.6) dated 25-4-1977. 

Recommendation (S1. No. 20, Para No. 85) 

The Committee are unhappy to note that no Scheduled Caste/ 
"Tribe candidate qualified for the award of Merit Scholarships in the 
year 1973-74 and 1974-75 and only one Scheduled Caste candidate 
.qualified for it in the year 1975-76. The Committee would like the 
'Government to examine whether some more relaxations or conces-
sions could not be given to Scheduled Caste/Tribe students in the 
<examinations being conducted for the purpose. 

Reply of Government 

15 per cent and 5 per cent seats are reserved for SC and ST 
~andidates respectively under the scheme of Scholarships in approv-
ed Residential/public Schools. As such ·out of, 500 scholarships 100 
awards are allocated to Scheduled Caste and Scheduled Tribe candi-
dates on All India Merit basis. Scheduled Caste and Scheduled 
Tribe candidates are also given further weightage oi 5 per cent marks 
for qualifying for these scholarships. Since the awards are made 
on All India Merit basis it might have so happelJ'ed that only on 
candidate qualified from Delhi Administration. 

{Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. l1016137176-UTI (S.6) dated 25-4-1977] 



CBA.nEBm 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT--

TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE GOV-
ERNMENT'S REPLIES 

Recommendation (S1. No.2, Para No. 15) 

The Committee regret to note that reservations have not been 
provided in favour of Scheduled Castes and Scheduled Tribes for 
enrolment in the non-technical educational institutions in the Union 
Territory of Delhi. The Committee need hardly stress that rapid 
spread of education among the Scheduled Castes and Scheduled 
Tribes merits serious consideration, as their educational Qevelopment 
is the pivot around which their socio-economic progress revolves. 
In view of the fect that the literacy among the Scheduled Castes and 
Scheduled Tribes in the Union T~rri:tory of Delhi, according to 1971 
Census, is only 28.15 per cent as against 56.65 per cent in general 
and that the number of Scheduled Castes and Scheduled Tribes 
admitted in the various educational institutions during 1975-76 is 
very meagre, the Committee recommend that reservations in favour 
of Scheduled Castes and Scheduled Tribes for enrolment in all the 
educational institutions in the Union Territory of Delhi should be 
provided forthwith and vigorous steps taken to enrol more and more 
Scheduled Caste and Scheduled Tribe students. In this connection, 
the Committee would like the Directorate -of Education of the Delhi 
Administration to ensure that enough number of Scheduled Caste· 
and Scheduled Tribe students are admitted in the 'quality' schools 
also. 

Reply of Government 

As far as the Government and aided schools are concerned, ther.e 
is no difficulty regarding the admission of Scheduled Caste and 
Scheduled Tribe children. With regard to the admission in unaided· 
schools; the matter is receiving the attention of "The Delhi Adminis-
tration. 15 per cent and 5 per cent seats ar.e reserved for Scheduled 
Caste/Scheduled Tribe candidates respectively in ResidentialfPublic 
Schools. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. llOI6137!76-UTl (S.6) dated 254-1977J 

Comments of the Committee 
The Committee would like to know the final decision taken for 

prOviding rest!rvations for Scheduled Castes and Scheduled Tribes 
students in unaided schools. The Committee would also like to know 
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tbenumber of S<l~d~d ·C~1ie . and Sch.eduled ':Bribe students ad-· 
mitted -in suc.h schools in th~ UniOn 'territory of -Delhi -during the 
last three years. 

Recommendation (S!. No.3, Pua No. 16) 
The. Committee are unhappy to learn that a large number of 

Scheduled Caste and Scheduled Tribe applicants were refused 
admission in the technical institutions during each of the last 
three years. The Committee cannot accept the plea that reserved 
seats we~ not availilble for these students. They could as well· 
be _ adntitted agains~ the general seats. The Committee strongly 
emphasise that all the Scheduled Caste and Scheduled Tribe 
stUdents, who possess the niinimum prescribed qualifications, should' 
invariably be admitted in the technical institutions. 

Reply of Government 
In techriical institutions under the ~rectorate of Technicail Edu--

cation, Delhi adequaote numbe-t of candidates belonging to Scheduled-
Castes and Scheduled Tribes were not available to fill up the seats 
reserved for ':hem. Out of the number of applications received each 
year many did not join when ofi'ered the seat. The statistical posi~-­
tion during the past 3 years is as follows: 

No. of No. of No. 
Year Scheduled applications admitted. 

Castel received 
Scheduled 
Tribe seats 

I. Polytechnics Deptt. of Com. Practice 1974-75 284 106 89 
and College of Pharmacy 1975-76 313 158 158 

1976-77 404 195 195 

2. Technical Hr. Sec. Schools 1974-75 54 9 9 
1975-76 Nil Nil Nil 
1976-77 Nil Nil Nil 

[Ministry of Education & Social WeHare (Department of Education) 
O.M. No. H. Il1JI6/37/76-UTI (S.6) dated 25-~19771 

Comments of the Committee 
T~e Committee would like to know why no seats have been' 

reserved for Scheduled Castes and Scheduled Tribes students in 
Technical Higher Secondary Schools during the years 1975-76 and 
1976-77. . I 

Recommendation (S1. No.4, Pal'a No. IS) 
The Committee are unhappy to note that the intake of Sche-

duled Caste and Scheduled Tribe girl students in the educational 
institutions in Delhi has been very poor during each of the last 
tilree years. If this is what ~s _ happening in a small advanced, com-
pact and mostly urbanised area like -Delhi, one can imagine the:. 
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:.poor performance in this regard in the countrywise. The Com-
mittee suggest that a perspective plan for bringing about a sub-
stantial increase in the intake of Scheduled Caste and Scheduled 
Tribe girl students be prepared and implemented. 

Reply of Government 
The Directorate of Education Delhi Administration provides 

· additional facilities to the students from the weaker section of 
society which include SC and ST students also e.g. free supply of 

;uniform to poor students, free supply of books from the book bank, 
scholarships, organisation of study camps in rural areas and study 

· centres in urban areas etc. In addition free transport facilities are 
· also given to girl students in the rural areas. 

To encourage greater enrolment of Scheduled Caste and Sche-
duled Tribe girl students in educational institutions certain incen-
tives of increased amounts in Post-Matric scholarships are given to 
them. Girl students are given Rs. 10/- more per month during the 
1st year of the Course and Rs. 15/- more per month during the 
~successive years than t~ boy students under the Post-Matric 
Scholarship Scheme. 

In regard to technical education the Director of Technical 
Education, Delhi has also prepared a perspective plan for increas-
ing intake of SC and ST students in technical institutions as de-
.sired by the Committee . 
• {Ministry of Education & Social WeUare (Department of Education) 

O.M. No. H. llJn6/37j76-UT1 (S.6) dated 25-4-1977] 
Comments of the Committe~ 

The Committee would like to !mow whether any perspective 
plan has been prepared to increase the intake of Scheduled Caste 
and Scheduled Tribe students in general educational institutions 

. and the progress made in the implemenotion of the plan. 
Recommendation (S1. No.7, Para No. 37) 

The Committee regret to note that there have been heavy short-
falls in the admission of Scheduled Castes and Scheduled Tribes in 

. the various technical institutions in the Union Territory of Delhi . 

. The Committee would expect the Government to ensure that seats 
reserved for Scheduled Castes and Scheduled Tribes in the various 
technical and medical institutions are actually filled in by the 

--candidates belonging to these communities. 
Reply of Government 

Action is being taken in this regard for recourse to readvertis-
. ing the vacancies. 
~IMinistry of Education & Social Welfare (Department oi Education) 

O.M. No. H. 11J016/37j76-UT1 (S.6} dated 25-4-1977] 
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Comments of the Committee 

The Committee would like to know the result of the steps taken 
by the Delhi Administration to fill all the seats reserved for Sctle-
duled Caste and Scheduled Tribe students in the various technical 
'and medical institutions. 

Recommendation (SI. No.8, Para No. 38) 

The Committee note that relaxations and concessions given to 
Scheduled Castes and Scheduled Tribes for admission in technical 
and medical instituti )ns are not uniform. The Committee wl)uld 
like the Government to examine the relaxations and concess.ions 
being given to Scheduled Castes and Scheduled Tribes by the 
various Institutions and evolve a uniform policy in this regard. 
Relaxation in the minimum marks should unibrmly be 10 per cent 
in the case of all the institutions, as has been done by the All India 
Institute of Medical Sciences. 

Reply of Government 

A relaxation of 5 per cent in the min~mum marks and of 5 years 
in the maximum age limit has been provided for admission of 
Scheduled Castes/Scheduled Tribes in the Technical Institutions in 
the U.T. of Delhi. 

In. regard to the Medical education it is true ~hat at the All 
India Institl..:.te of Medical Sciences, the relaxation in marks for 
Scheduled Caste/Scheduled Tribe students is 10 per cent but in 
the medical colleges under the Faculty of Medical Sciences. Univer-
sity of Delhi, concession of 5 per cent was given in the eligi-
bili:~.y conditions for the MBBS course for the session 1977. 
Since the position in respect of Medical colleges is also not uni-
form, it is proposed to refer· the matter to the All India Council of 
Technical Education in so far as the questi::m of enhancement o.f 
relaxation marks from 5 per cent to 10 per cent in technical insti-
tutions is concerned. 
[Ministry of Education & Social Welfare (Department of Education) 

O.M. No. H. lWI6/37/76-UTl (S.6) dated 25-4-1977] 
Comments of the Committee 

The Committee would like to know the final decision taken with 
regard to thequestiJn of enhancement of relaxation in marks from 
5 per cent to 10 per cent for admission of Scheduled Caste and' 
Scheduled Tribe students in Medical Colleges in Delhi. The Com-
mittee feel that the Government should issue directions to the 
authorities concerned SJ that uniform policy is evolved in this 
regard. 
2183 LS-2 
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Recommendation (Sl. No.9, Para No. 39) 

The Committee also feel that (i) the number of seats reserved 
for Scheduled Castes and Scheduled Tribes; and (ii) the relaxations 
and concessions available t:> them, should specifically be mentioned 
in all the advertisements issued in the newspapers, when appli-
cations are called for admission in the various technical institu-
tions. Copies of these advertisements should also be sent to the 
Voluntary Organisatbns engaged in the welfare of Scheduled 
Castes and Scheduled Tribes. 

Reply of Governmel).t 

The relaxations and concessions available to Scheduled Caste and 
Scheduled Tribe candidates were mentioned in the advertisement 
published in newspapers, calling for application for admissions to 
technical Institutions. 
[Ministry of Education & Social Welfare (Department of Education) 

O.M. No. H. 111')16/37/76-UT1 (S.6) dated 25-4-1977] 

Comments of the COmmittee 

The Committee would like to know whether the number of 
seats reserved for Scheduled Caste and Scheduled Tribe candidates 
are mentioned in all the advertisements issued in the newspapers 
calling for applications for admissions to technical institutions and 
also not clear whether copies of advertisements are also being sent 
t:> the Voluntary Organisations engaged in the Welfare of Scheduled 
Castes and Scheduled Tribes. 

Recommendation (Sl. No. 10, Para No. (0) 

The Committee are unhappy to note that 'Out-Tum' of students 
in technical institutions is much below the actual intake of stu-
dents during each of the last two years, thus resulting in huge 
wastages and also depriving many a deserving students from tak-
ing admission in the institutions. The Committee would like the 
Government to take immediate corrective steps in the matter. 

Reply of Government 

An effort was made in the year 1975-76 by the Directorate of 
Technical Education, Delhi Administration to provide special 
coaching in a centralised place to these Scheduled Castes and 
Scheduled Tribes students, who failed in the annual examina-
tions, to prepare them for appearing at the supplementary exa-
minations. but the response to it was extremely poor. The Delhi 
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Administration has been requested to advise suitable measures 
to improve the situation. 
[Ministry of Education and Social Welfare (Department of Edu-

cation) O.M. No. H.llOI6/37/7&-UHl (S.6) dated 25-4-1977.] 

Comments of the Committee 

The Committee would like to know the corrective measures 
taken or proposed to be taken by the Government to improve the 
situation and the number of Scheduled Caste and S("h~dulcd 

Tribes students who availed of the coaching facilities orovided 
by the Directorate of Technical Edcution, Delhi Administration 
in 1975-76. 

Recommendation (S. No. 11, Para No. (4) 

The Committee are distressed to note that it has not been 
possible for Government to prevent drop outs of students, parti-
cularly of those belonging to Scheduled Castes and ScheduJed 
Tribes, which have been stated to be quite heavy. The Com-
mittee need hardly emphasise that drop outs of students, after 
joining the educational institutions, results in a national wastage, 
inasmuch as, the facilities being provided in educational institu-
tions are not utilised to the optimum extent on the one hand and 
many a deserving students are deprived of their admission in those 
institutions on the other hand because of non-availability of seats 
in the first instance. The Committee suggest that a comprehen-
sive survey should be conducted, either by the New Delhi Muni-
cipal Committee or by the Delhi Municipal Corporation, or by 
both in their respective areas, to find out the reasons for heavy 
drop outs, particularly of those belonging to Scheduled Castes and 
Scheduled Tribes, so that necessary corrective measures could be 
taken in the matter. . 

Reply of Government 
The Delhi Administration (Education Deptt.) have written to 

the- Delhi Municipal Corporation and the New Delhi Municipal 
Committee to take necessary action on the recommendation 
made by the Committee. 
[Ministry of Education and Social Welfare (Deptt. of Edu('a-

tion) O.M. No. H. llOI6/37/76-UT 1 (S.6) dated 25-4-1977.] 

Comments of the Committee 

The Committee would like to know the result of the survey 
conducted by the concerned authorities and the remedial steps 
taken or proposed to be taken to avert the drop-outs 
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Recommendation (81. No. 14, Para No. 54) 

The Committee are unhappy to observe that the figures of Sche-
duled Caste and Scheduled Tribe students liv.ng In the vanou;.; 
hostels run by the Delhi Administration are not ava.lable. The 
Committee need hardly emphasise cae desirabilIty of n.'!itot::nni'lg 
complete records so that necessary correcLve steps could be taken 
wherever necessary. 

Reply of Government 

. The :recommendation has been noted for compliance. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. l1016/37/76-UT 1 (S.6) dated 25-4-1977.] 

Comments of the Committee 

The number of Scheduled Caste and Scheduled Tribe students 
residing in the various hostels run by the Delhi Administration may 

. be intima ten. 

Recommendation (SI. No. 18, Para No. 83) 

The Committee suggest that an assessment should be made about 
. the results achieved by those Scheduled Caste/Tribe students, in 

their final examinations, who are getting post-matric scholarships, 
so that necessary cGrrective steps could be taken wherever neces-
sary. 

Reply of Government 

A study in this connection is being undertaken by the Zonal 
Offices under the Backward Classes Welfare Division of the Minis-
try of Home Affairs. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H. llOlO137176-UT 1 (S 6) dated 25-4.9~77] 

Comments of the Committee 
The Committee may be apprised of the result of the study. 

Rocommendation (81. No 21, Para No. 86) 

The Committee would like the University of Delhi to E'nsure tl.at 
all the University Fellowships. reserved for Scheduled Castes an. 
Scheduled Tribes. are actually awarded to them. 
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Reply of Government 

The University of Delhi has reserved 10 per cent of the total 
number of Junior Fellowships for tHe candidates belonging to Sche-
duled Caste/Scheduled Tribe provided they fulfil the minimum 
qualifications laid down for the award for such fellowships. In 
case qualified candidates: are not availahle, reserved fellowSihips shall 
be treated as unreserved. 

Students belonging to Scheduled Caste/Scheduled Tribe who 
applied for the award of research fellowships were awarded these 
fellowships according to Rules. The recommendation that all the 
fellowships reserved for Scheduled Caste/Scheduled Tribe .5hould 
actually be awarded to them is being considered in consultation with 
the University Grants Commission. 

[Ministry of Education & Social Welfare (Department of Educa-
tion) O.M. No. H.ll016/37/76-UT 1 (S. 6) dated 25-4-1977.] 

Comments of the Committee 

The Committee would like to know on what basis the univC'rsity 
of Delhi has decided to reserved 10 per cent of the total number of 
Junior Fellowships for the candidates belonging to Scheduled Castes 
and Scheduled Tribes. 

The decision taken with regard to the question of award of all 
the research fellowships reserved for Scheduled Castes and Sche-
duled Tribes to them should also be intimated. 

Recommendation (Sl. No. 22, Para No. 87) 

The Committee would .expect the Ministry of Education, Social 
Welfare and Culture (Department of Education) to ensure that the 
delay in the payment of Scholarship" to the 'Scheduled Caste and 
Scheduled Tribe students is altogether obviated. All complaint re-
lCfived from such students regarding non-payment or delay in pay-
ment of scholarships should be promptly looked into and necessary 
action taken thereon. 

Reply of Government 

To minimise the delay in the payment of scholarships separate 
cashier has been provided to the Scholarship Branch of the Delhi 
Admn. (Education Deptt.). The main difficulty in this regard is 
non-submission of application forms by the students/Institutions by 
the stipulated date fixed for the purpose. In the absence of the 
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(Claims it is not possible for the administration to process the caseS 
in time. Even after the expiry of the last date of sU'bmission the 
matter is followed up by special letters/D.O. letters so that the pay-
ment of scholarships is not delayed. 

Ai; regards post matric scholarships, the need to obviate delays 
in the disbursJement of scholarships to Scheduled Caste and Sche-
duled Tribe students has been recogniSed by the Ministry of Home 
Affairs. The State Governments and Union Territory Administra-
itions have been instructed to ensure that the Scheme is decentralis-
ed to the District level and the level of the institutions so that there 
is no delay. Suggestions have also been given for issuing 'Entitle-
ment cards' to Scheduled Caste and Scheduled Tribe students so 
that they do not face I any difficulty in getting their scholarships! re-
n:ewed for each successive year. 

[Ministry of Education & Social Welfare (Department of 
Education) a.M. No. H. l1016137176-UT 1 (S. 6) 

dated 25-4-1977] 

Comments of the Committee 

In order to obviate delays in the disbu'1'semen; of Scholarships to 
Scheduled Caste and Scheduled Tribe f;tudents the Commi1:tf'>7 would 
like to know whether the instructions issued by the Ministry of 
Home Affairs to the State Governments and Union Territory Admi-
nistrations have been implemented by the Delhi Administration. 



CHAPTER IV 
RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COM-

MITTEE AND WHICH REQUIRE REITERATION 

Recommendation (S1. No.1, Para No.4) 

The Committee r,ecommend that a separate Cell should be set up 
in the Ministry of Education, Social Welfare* and Culture (Depart-
ment of Education) as well as in the Delhi Administration to deal 
exclusively with the educational problems of Scheduled Castes and 
Scheduled Tribes in the Union Territory of· Delhi, and these Cells 
should work, in close liaison and coordination with each other. The 
Committee also suggest that these Cells should be under the charge 
of a Scheduled Caste/Tribe Officer. 

Reply of Government 

At present there is no separate cell in the Education Department 
of the Delhi Administration to deal exclusively with educational pro-
blems of the Scheduled Caste,'Scheduled Tribe. Their prr.blems 
are, howev~r, being looked after by the branches concerned of the 
Directorate of Education, Delhi. 

A separate Division in the Ministry of Home Affairs looks after 
the welfare programmes for Scheduled Ca,;tes and Schedulpd Tribe3 
including education programmes. A separate Cell has been es-
tablished in the Ministry of· Education since June, 1976 for monitor-
ing and evaluation of educational programmes included under Tribal 
Sub-Plan and Integrated Tribal Development Projects prepared for 
tribal areas. A separate Ceil has also been set up in the University 
Division of the Ministry to ensure proper implementation of Govern-
ment orders on reservations for Scheduled Castes and Scheduled 
Tri\bes by the University Grants CommissionlUniversities in the 
matter of appointments and admissions. There is, therefore, no 
need to create any o~her Cell in the Ministry for this purpose. 
[Ministry of Education & Social Welfare (Department of Educa-

tion) C.M. H. 11016/3.7/76-UT 1 (S.6) dated 25-4-1977.] 
Comments of the Committee 

Please See Chapter I (Para 1.2) 

*Now in the Ministry of Education and Social Welfare 

17 
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Recommendation (SI. No.6, Para No. ~9) 
The Committee regret to note that 1t has not been pogf>iole for 

the Government to persuaci.e the managements of recognised public 
or un-aided schools to provide reservations for Scheduled Castes 
and Scheduled Tribes for admission in such schools. The COIlH~1ittee 
feel that provision of reservations in favour of Scheduled Castes 
and Scheduled Tribes in such s~hools should have been P'ut as a 
pre-requisite condition to accord recognition to a publ;i,c or un-aided 
school. Such schools must fall in line with the national policy in 
this regall'd. The Committee are firmly of the opinion that, once a 
school is recognised, reservations for S'cheduled Castes and Sche-
duled Tribes should automatically be provided, irrespective of the 
fact whether those schools receive any grant-in-aid from Govern-
ment or not. The Committee would like the Government to amend 
Rule 145 of the Delhi Edill:!ation Rules framed unci.er the Delhi 
Education Act, 1973 accordingly. 

Reply of Government 

Rules 145 of the Delhi-Educatioa Rules framed under the 
Delhi School Education Act, 1973 relates to the 'AdmLsion to 
recognised unaided schools' and is reproduced below:-

"145. Admission to recognised unaideci. schools:-(I) The 
head of every reccgnised unaided school shall regulate 
admissions to a recognised unaided school or to any class 
thereof either on the basis of admission test or on the 
basis of result in a particular class or school. 

(2) Subject to the provisions of sub-ru1e (1) the provisions 
of this Chapter shall SO far as may be, apply to admission 
to a recognised unaided school as they apply to admis-
sions to an aideci. school." 

As far as the Government and aide·;! schools are concerned, there 
is no difficulty regarding the admission of Scheduled Castes and 
Scheduled Tribes children. With regard to the admission in un-
aided schools, the matter is receiving the attention of the Delhi 
Aci.ministration. 15 per cent and 5 per cent seats are reserved for 
Scheduled Castes/Scheduled Tribes candidates respectively in 
Residential/Public Schools. 

[Ministry of Education & Social .Welfare (Department of 
Education) O.M. No. H.11016/37/76-UT1(S. 6), 

, . dated 25-4-1977] 

Comments of the Committee 
Please see Chapter I (Pa'l'a 1.3). 
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Recommendation (81. No. 15, Para No. 55) 

The Committee regret that seats for Scheduled Caste and Sche-
duled Tribe students have not yet been reserved in the vctrious 
hostels run by the Delhi University. The Committee urge that at 
least 20 per cent seats should be reserved for Scheduled Castes and 
Scheduled TriQes in all the general hostels and likewise 20 per cent 
seats should be reserved for general candidates in the hostels 
specially being run for Scheduled Castes and Scheti.uled Tribes so 
that the spirit of national integration could be inculcated among 
the inmates. 

Reply of Government 

The University of Delhi decided in May 1976 to reserve 10 per 
cent of the seats in the hostels maintained by the University as 
well as those in the Colleges for students belonging to the Scheduled 
Castes and Scheduled T!l"ibes. The allotment of seats would he 
based on merits of the candici.ates and only those whose parents are 
not residing in Delhi would be eligible for consideration. The 
reserved seats are not at present being fully utilised. 

The Delhi University has no hostel exclusively for Scheduled 
Caste and Scheduled Tribe students. 

[Ministry of Education & Social Welfare (Department of 
Education) O.M. No. H.ll016/37 j76-UT1 (S. 6), 

dated 25-4-1977] 

Comments of the Committee 

Please see Chapter I (Para 1.4) 

Recommendation (Sl. No. 17, Para No. 82). 

\ The Committee feel that the conditions attached with the award 
of post-matric scholaJI'ships to the Scheduleci. Caste/Tribe students 
need detailed scrutiny with a view to see whether sume of these 
conditions could not be deleted altog.ether or mooified so that more 
and more Scheduled Caste/Tribe students could be covered under 
the scheme of post-matric scholarships. The Committee are of the 
opinion that the prescribed income limit of Rs. 7W/- per month for 
the awarrl of post-mabric scholarships neeBs upward revision in 
view of the overall increase in the income of the people at all levels 
during the recent years. The Committee also urge that the question 
of deletion of the condition that "only two children of a parenti 

2183 LS-3. 
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guard!i.an will be entitled to receive ~:ne scholarships" should be 
reconsidered. 

Reply of Government 

The entire Scheme relating to award of Post-matric scholarships 
was reviewed and revised in 1974-75 taking into account all the 
relevant factors and also the present state of our economy. In the 
course of this review, the income limit for eligibility for the scholar-
ships was raised from 6000 to 9000/- p.a.; moreover, Scheduled 11ribe 
candinates have also been brought within the purview of this 
'Means Test'. The decision to impose restriction on the number of 
beneficiaries in each family was also taken after comlidering the 
matter in all its aspects. Accordingly, it may not be possible to agree 
to this Recommendation at this stage. 

[Ministry of Education & Social Welfare (Department of 
Education) O.M. No. H.ll016/37/76-UTl (S. 6), 

dated 25-4-1977] 

Comments of the Committee 
Please see Chapter I (Para 1.5). 

Recommendation (S1. No. 19, Para No. 84) 

The Committee regret that none of the candidates selected for 
the award of National Scholarships for studies abroad during each 
of the last three years belonged. to Scheduled Caste or Scheduled 
Tribe! communities. Tlie Committee, therefore, re~ommenel that 
reservations in favour of Schedulerl Castes and Scheduled Tribes in 
the scheme of National Scholarships, being administered by the 
Ministry of Education, Social Welfare and Culture, should be 
provided. 

Reply of Government 

So far as the 'National Scholarships Scheme for Study Abroad' 
is concerned, there is no reservation for Scheduled Caste and Schc-
elu1ed Tribe candidates but there is no bar for Scheduled Caste and 
Scheduled Tribe candidates to apply under the said scheme. 
However, there is a separate scheme exclusively meant for Sche-
duled Caste and Scheduled Tribe candidates for studies abroad 
which is being administered in the Ministrv Home Affairs. Under 
this scheme, 21 scholarships are to be granten. every yeall' to members 
of Scheduled Castec;, Scheduled Tribes and other Economically 
Backward Classes. The utilisation under the National Overseas 
Scholarships Scheme to Scheduled Caste and Scheduled Tri~ 
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Candidates of the Home Ministry in the last three years is as 
follows:-

Denotificd 
Scheduled Scheduled Nomadic, 

Castes Tribes Semi-
nomadic 
Tribes 

Olher 
Eco. 
Back-
ward 
Classes 

-------------------------------------------------------

1974-75 • 

1975-76 . 

21 

II 

II 

-------- -------.-----

6 

12 

3 

9 

3 

The number of scholarships awarded in 1973-74 and 1974-75 
include those which were not utilizen in the previous years. 

Though no reservation has been kept in the Education Ministry 
for National Scholarships Scheme for StUdy Abroad, as mentioned 
above, the relaxation in age-upto 3 years is given to Scheduled 
Caste and Scheduled Tribe candidates applying for post-graduate 
and post doctoral studies. 
[Ministry of Education & Social Welfare (Department of Educa-

tion) O.M. No. H.ll016137176-UT1 (S.6), dated 25-4-1977] 

Comments of the Committee 

Please see Chapter I (Para 1.6). 



CHAPTER V 
RECOMMENDATIONjOBSERV ATION ON WHICH FINAL 

REPLY OF GOVERNMENT HAS NOT BEEN RECEIVED 

Recommendation (SI. No. 16, Para No. 81) 

The Committee appreciate that education upto Higher Secondary 
level is free for Scheduled Caste/Tr.be students in the Union Terri-
tory of Delhi and also no examination fee is charged iroItl them by 
the Central Board of Higher Secondary EducatiOn in respect of the 
examinations conducted by them. The Committee, however, feel 
that the amounts of pre-Matric Scholarships being awarded to 
Scheduled Caste/Tribe students by the Delhi Administration as also 
by the Harijan Welfare Board are very meagre in comparison with 
the present cost of living anrl need upward revision. They also feel 
that the income limit of Rs. 3600/- per annum fixed for the award 
of scholM'ships to Scheduled Caste/Tribe students by the Delhi 
Administration should be the same as in the caSe of scholarships 
being awarded by the lfarijan Welfare Board, i.e. Rs. 5000/- per 
annum, so that more and more Scheduled Caste/Tribe students 
could be covered by the scholarships being awarded by the Delhi 
Arlministration. 

Reply of Government 
The recommendation has been sent to Delhi Administration for 

consideration. 
[Ministry of Education & Social Welfare (Department of 

Education) O.M. No. H.lI016j37/76-UTl (S. 6), 
dated 25-4~1977] 

NEW DELHI; 

November 4, 1977. 

Kamka 13, 1899 (S). 

SURAJ BHAN, 
Chairman, 

Committee on the Welfare at 
Scheduled Castes and Scheduled Tribes. 

22 



'" 
A

P
P

E
N

D
m

 I
 

(V
id

e 
C

ha
pt

er
 I

I 
of

 th
e 

R
ep

or
t-

Sl
. N

O
.5

, P
ar

a 
N

o.
 2

6)
 

L
eg

en
d:

 a
. 

T
ot

al
 n

o.
 o

f s
tu

de
nt

s 
ad

m
itt

ed
. 

b.
 N

o.
 o

f S
ch

ed
ul

ed
 C

as
te

 s
tu

de
nt

s 
ad

m
itt

ed
. 

c. 
N

o.
 o

f S
ch

ed
ul

ed
 T

ri
be

 
st

ud
en

ts
 a

dm
itt

ed
. 

FR
E

SH
 a

dm
iss

io
ns

 m
ad

e 
du

ri
ng

 th
e 

la
st

 5
 y

ea
rs

 

N
am

e 
of

 V
id

ya
la

ya
 in

 D
el

hi
 

Sc
ho

ol
s 

19
71

-7
2 

19
72

-7
3 

19
73

-7
4 

19
74

-7
5 

19
75

-7
6 

19
76

'7
7 

a 
b 

c 
a 

b 
c 

a 
b 

c 
a 

b 
c 

a 
b 

c 
a 

b 
c 

I.
 
IN

A
 C

ol
on

y 
.. 

35
0 

17
 

14
7 

7 
10

9 
9 

2 
95

 
8 

16
1 

14
 

2.
 A

nd
re

w
sg

an
j 

10
2 

3 
88

 
5 

12
2 

11
 

14
3 

14
 

11
3 

13
 

10
7 

11
 

2 

3.
 D

el
hi

 C
an

tt.
 

16
8 

5 
2 

16
1 

23
B

 
3 

21
2 

2 
2 

15
1 

6 
3 

10
5 

13
 

4.
 l

IT
 H

au
z 

K
ha

s 
54

 
17

6 
10

 
18

3 
6 

20
1 

8 
22

4 
4 

25
9 

9 
2 

S::
t 

5.
 R

.K
. 

Pu
ra

rn
 S

ec
. I

V
 

74
 

10
 

12
1 

2 
3 

93
 

13
 

2 
13

6 
1

0
 

83
 

18
 

4 
92

 
15

 
5 

6.
 R

.K
. P

ur
am

 S
ec

. V
II

I 
18

5 
7 

88
 

8 
16

9 
16

 
13

2 
24

 
85

 
14

-
79

 
12

 

7.
 G

ol
e 

M
ar

ke
t 

88
 

3 
87

 
5 

86
 

2 
87

 
2 

89
 

5 
82

 
12

 

8.
 T

ag
or

e 
G

ar
de

n 
72

 
5 

13
2 

9 
15

5 
19

 
11

3 
9 

87
 

11
 

89
 

11
 

9 
La

w
re

nc
e 

R
oa

d 
34

9 
30

 

10
. J

an
ak

pu
ri

 
33

4 
45

 
14

5 
10

 
91

 
9 

84
 

12
 

II
. 

Jh
ar

od
ak

al
an

 
13

9 
8 

16
2 

5 
._

--
--

--
--

--
--

-
TO

TA
L 

75
3 

34
 

3 
12

0 3
 

56
 

5 
15

0 7
 

12
2 

5 
12

78
 

88
 

(j
 

11
57

 
96

 
10

 
15

6 9
 

14
4 

I
I
 

Pe
rc

en
ta

ge
 o

f S
ch

ed
ul

ed
 C

as
te

s 
to

 t
ot

al
 a

dm
is

si
on

s 
--

--
4'

7%
 

4'
7%

 
8-

I~
~ 

8'
9%

 
8'

3%
 

9'
2%

 
--

--
--



APl>ENDIX n 
Analysis, of the action taken by the Government on the recommendations contained 

in tlu: Fifty-third Report (Fifth Lok Sabha) of the Committee. 

1. Total number of recommend ali on. 

ll. Recommendations which hAve teen accepted by Government (vide 
Recommendations at Serial Nos. 5, 12, 13 and 20) 

, Number 

Percentage to total 

HI. Recommendations which the Committee do not desire to pursue in 
view of Government's replies (flide Recommendations at Serial Nos. 
2,3,4,7,8,9, 10,11, 14, 18,21 and 22) 

Nllmber 

Percentage to total 

IV. Recommendations in respect of which replies of Government have not 
been accepted by the Committee and which require reiteration (flide 
Recommendationa at Serial Nos. 1, 6, 15, 17 and 19) 

Number 

Percentage to total 

V. Recommendation in respect of which final reply of Government has 
,Dot been received (flide Recommendation at Serial Nos. 16) 

Number 

Percentage to total 

24 
GMGIPMRND-LS 1-2183 LS--1-12-77-765. 

22 

12 

54·54 

5 

22·73 

4·55 
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